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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

TUESDAY ,THE TWENTY SECOND DAY OF OCTOBER

TWO THOUSAND AND TWENW FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND. 

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO : 474/ OF 2021

Between:

Bhukva Bhanu, D/o Manna Bhukya, Aged 20 years' R/o 2-76'Lacha Tahnda'

Tekufapally, Bhadradhri Kothagudem Distrrct' I elangana'

...PETITIONER

AND

1. State of Telangana, rep by its Prrncipal Secretary' Medical Health and Family
' W;itlr6 oeparimeni, s'ecri-'tariat Buiidrngs Hyderabad'

z. k.r.i.n univEo'tv or n"-irin s.iences' ne"p- qv'its Registrar' warangal'

5. ilff;,'d;kNn uni,e'sitv of Health Scii:nces' waransal

...RESPONOENTS

Petition'under Article 226 of lhe Constitutron of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ, order or direction' particularly one in the nature of a Writ

of Mandamus declaring the action of the Respondents in not considering and

permitting the Petitioner into the counseling for category B and C seats for the

BHMS course for the academic year 2O2O-21 as illegal' arbitrary and

unconstitutional and consequently direct the Respondents to include the

Petitioners name in the counseling for the BHMS course for the academic year

2020-21

j
I

i
t
I
I

I

I

I

:
i

l

i

i

l
!

l
l

!

I

l



I

ir

l]

I

I

i
I

i

j

IANO:1OF2021

Petition under section 151 cpc praying that in the circumstances stated
in the affidavit fired in support of the petition, the High court may be preased to
direct the Respondents to consider and permit the petitioner into the counsering
for the BHMS course for the category B and c seats for the academic year 2020-
21 , pending disposal of the above writ petition

Counsel for the Petitioner: SRl. UWAIS ZUBAIR SAIT

Counsel for the Respondent No.1: Gp FOR MEDICAL HEALTH AND

counser ror the Respondent -SlTlTH*ET:T-1BHAKAR RAo, sc
The Court made the following: ORDER



H
AND

Writ Petition No'4744 of 2021

O DBR (Per thc Hoa'bb thc Aief lutia Ahk Aradln)

None for the Petitioner.

Mr. APrabhal<ar Rao, leamed Standing Counsel for

Kaloji Narayura Rao Universry of Ffualth Sciences

aPPears for respondent Nos.2 and 3 (for short 'the

University')

In this writ petition, the petitioner inter alia has
2

prayed for the following relief:

"For the ltasons stated in the accompanlang

affidavit, it is prapd that this Hon'ble Court

ntay be pleased to issue a writ, order or

direction, particularly one in the rrrtttre ol a

\(rit of Mandamus declaring tlre 'rction of

the Respondents in not considering and

permitting the Petitioner into the cor'tnseling

for category "B" and "C' seats for the

BHIvS course f}ffi. ".,dt'uic lcar 2O2O-21



as illegal, artitrary and uncorstitutional and

consequenrly direct the Respondents ro

inciude the Petitioner's name in the

counseling for the BH [S course for the

academic ryar 2O2O-21 and pass such other

order or orders as this Hon'ble Coun may

deem fit and proper in the circumstances of
the case."

3. A Divkion Bench of this C-ourt, by m interim order

darcd OL.O3.2O2L, had directed that subject to the

peririoner paymg a surn of Rs.Z,sOOl_ towards

administrative charges through online and also registration

charges through online to the respondenrc by O3.O3.2OZI

and on producing the o"ginl cenificates before

respondent No.2 by 5:00 p.rl, on 03.03.2021, the

respondens shall permir the petitioner for counseling for

admission into BHlv6 course under managemenr quora

'B' and'C' caregorysears for 
lhe lademic 

year 2O2O_21.
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4. The academic year 202}21is over. In view of the

aforesaid interim order as well as on account of efflu of

time, no ftuther orders are required to be passed theln

wnt petrtron.

5. The Vrit Petition is, accordingly disposed of. No

costs.

fu a sequel miscellaneous petitions, pending if any,

stand closed.

SD/-P. PADMANABHA REDDY
ASSISTAN REGI R
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The Principal Secretary, Medical Health and Family Welfare Department'
Secretariai Buildinqs. Hvderabad.
i;; R;i;i;i K.ruln uiiversitv of Health sciences, waransal'
C;il;;""i'Cl" Kn n U niversitv'of Hea!!h Sciences' w€rang a I

o;;'cdl; sni. uwats zuBAlR sAlr, Advocate tg?V.cl
i;; dd.i"-GC Fon MeDtcAL urnlrn AND.FAMILY wELFARE High

Corrt toi t-ti-e St"t,e of T"l"ngana at Hyderabad [OUT]
5". Cc tJ snilA. FnneHAKAR RA'o' sc toPUCl
Two CD Copies
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HIGH COURT

DATED:2211012024
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ORDER

WP.No.4744 of 2021

DISPOSING OF THE WRIT PETITION WITHOUT
COSTS
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